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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDME NT) BILL, 2011
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12 of 2005).

Be it enacted by the Legislative Assembly of HimadReddesh in the Sixty-second Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Valuided Tax
(Amendment) Act, 2011.

2. Amendment of section 6.—n section 6 of the Himachal Pradesh Value Added Ta
Act, 2005 (12 of 2005) (hereinafter referred totlas “principal Act”), in sub-section (1), after
clause (c), the following clause (d) shall be itsgrnamely:—

“(d) at every point of sale in respect of the go@pecified in the second column of
Schedule ‘E’,".

3.  Amendment of section 10.—n section 10 of the principal Act, for the worditer
and signs “or ‘D’ ”, the signs, word and lettersD; or ‘E’ ” shall be substituted.

4. Insertion of SCHEDULE 'E'.— After SCHEDULE ‘D’ appended to the principal
Act, the following SCHEDULE ‘E’ shall be insertedamely:—

“SCHEDULE ‘FE’
(See clause (d) of sub-section (1) of section 6)

GOODS TAXABLE AT SPECIAL RATES

Sr. No. Goods Rate of Tax
1. 2. 3.
1. Tobacco and Tobacco 16%

Products, (except beedi)
2. Beedies 9.75%.".



STATEMENT OF OBJECTS AND REASONS

Large number of States in the country has incrbdke rate of Value Added Tax on
tobacco and tobacco products with a twin objectieiscouraging consumption of tobacco and
tobacco products on the one hand and enhancingr@oeet revenue on the other. The high
smoking is causing enormous health concerns t&tidwe and consumption of tobacco and tobacco
products in any form causes many serious diseagbs aletrimental to public health. The study
conducted byNational Institute on Public Finance and Policyon ‘Tobacco Taxes’in India
reveals that the effective way to discourage armlice consumption of tobacco and tobacco
products is to increase their prices through irewem taxes. Higher prices are expected to
discourage people in general and youths in paaidobm smoking. The increase in Value Added
Tax rate on tobacco and tobacco products will keep forward towards making the State smoke
free. The consumption of beedies is equally dangeto health which is consumed in large scale
by the poorer section of the society. The lowée od Value Added Tax on beedies is acting as an
incentive for higher consumption which is playingvbc with poor people’s lives. The existing
Schedules under Himachal Pradesh Value Added T&x2R05 are not sufficient to accommodate
entry of goods'taxable at special rates’, hence, a nevchedule ‘E’is being proposed for
higher Value Added Tax rate category of goods todraed aS8Goods taxable at special rates”.
The proposalo enhance Value Added Tax on tobacco and tobawdupts including beedies will
attain multi-objectives, such as attain the obyectdo make State smoke free, reduce smoke related
deaths and to gain in terms of revenue, howeverg#ase in revenue collection on tobacco and
tobacco products is not the prime objective. Tlais hecessitated amendment in theiBict

This Bill seeks to achieve the aforesaid objestive

(PREM KUMAR DHUMAL)
Chief Minister.



FINANCIAL MEMORANDUM

The Bill purport to levy Value Added Tax on toba@nd tobacco products at a special rate
and will generate additional revenue to the StatehBquer which can not be quantified. The
provisions of the Bill, if enacted, will be admitesed by the existing Government machinery
without incurring any additional expenditure fronetState exchequer.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA

(No. EXN-F(10)-1/2011)

The Governor, Himachal Pradesh, after having befmmed of the subject matter of the
Himachal Pradesh Value Added Tax (Amendment) BDIL1, recommends, under articles 207 of
the Constitution of India, the introduction and sigleration of the Bill in the Legislative
Assembly.
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